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of the Gazette of Ind:a)

Govermment of India :
Wanikotry % Vorks .& Halising
(F¥irman 2ur Auwas Pantkqiayo)

New Delhi, the 23rd November, 76
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In exercise of the powers conferred by
stubesertion (1) of sectiom 26, read with, elause .(e) of

sub-secti® (2) of that sectiorn and sub-section (1) of section 2C

6f the Delhi Urban Art Commission Act, 1573 (1 of 1974}, the
Central Government hereby makes the fcllov ing ruwles, namely: -

1. Short title zand

cormencement: (1) These rules mavhe
called the Delhi Urban

Art Commission (Zzocounts) Rules, 1976.

(2] Thev shall eome Erto force on tle date of their
pubBlicatisn inEhe pofftielal ‘Gazgltie.

Phs Definitions: 1In these rules, unless the é%ntnxt otherwise
reguires: - =
(a). 'Act' means. the Delhi Urban Art Cormission Act, 1973
(170f 1974); s _
(b) ‘'Commission' means the Delri Urkan Art Commissicn
established under section 3 of the Act:
(c) 'Form' means a form appended to thesé rules;
(@) -'year' means the~financial year comrencing onthe

1st of April and ending on the 31st day of March
following. '

3, Maintenance of Cash Books (1) Tne Commission shall

" cause to ke maintained a Cash Book in ¢orm;I and the same

shall be closed daily.

(2) An officer nominated by. the Commission for that purpose
shall be responsitle fer the proper wkeep and maintenance of
the -Cash Eock.

(3) The Cash Book shall be cirecked every dav by an officer
nominated by the Commission for that pumos=, whc shall

record his signature with date in the Cash Book in token of
the check made by him,.

(4) Al receipts of the Commission shall be dulv acknowledged
machine-numbered forms =zpproved by the Commissieon and duly

-

signed by the cfficer authorised in that hechalf.
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5) All chegues received by the Commission shall be sent
orofpEly to thne kany for. col lection with a paying in slip
particuldrs o «$1ichshall e duly noted in celurn (5) of

" the Cash Book. t.sh

(6) The closing balance in ‘the bank account .shall be
reconciled periodically in the month, and also at the end
of each month and statement of reconciliation recorded fe
in the Cash Book under the signature of the officer . . _. - ce:
responsible for,the maintenance'of -whe Cash Book. '

(7) All payments by the Commission shall be supnorted hy
payment vouchers drawn in a form approved bv the Commi s 1on,
duly supported by legal guittances and the vouchers shall
be numbered serially for each year and kept .-in &afe custodya

&g Maintenance of Bill Reqister:i. (1)"" The Comrission shall

cause to ke maintained a Bill:sRegister in form IT to watch the
dfsbursement - under each head of ‘account separately., L

(2) Money paid- as. travelllng allowance or daily allovance
advance on cowtinqent expense advance or sueh. other advance
shall, however, first be entered in the Recister of Advances
cnusbd to be maintailned for the purpose, by the Commission
and only after the advance is adjusted ano}'Hilé*makiﬁa

pavment that the entries shall be made/the R2ill Register Zin

indicating thi =uount paid; and the fact ~f adjus moﬂ? 5
advance shall kﬂ noted in tn@ Regws“er ci Advances,.
S Certification of Bocks of Account: Z2eferz a-new bhook

o

of aceount is used, tho officer authceris:? hv  the Teorminsion
in this behalf snu11 have the pages serially rumbercd and
such officer record a certificate to this effect on the
first “page. |, ' ‘ R

6. Maintenance of other registers and records: , The 4
Commission shall also cause to be malntalneﬂ the fo lowi oo 3
registers and bookS namely: - ., T '

i) Register cf Advances;
ii) Register of Increments:
iii)'{Rﬂglster of:Pay Fixation and Pay Arrears;
‘iv) Travelling Allowance Register;
v) Register of Medical Qelmbursemepts;
vi) . Register of Furniture andi: duipments; e ow il 4
vii) Log. book™ P otaff Car; - S SR
viii) . Any other register that is Fepb in the offices

of the Central Govermment in relation to accouvtsiteﬁ
,and 1s con51dered nccessarv by the Commission
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Form T
(See rule 3 (1) )
CASH RCCK

¢ash Fook of the Delhi Urban Art Commission for the won*th of ___ = - 19 -~ .
1
\ S Rece 1pt SJ.de = e o i Pavaent side o o o
liate ¢ © HNo.of "'om  'Amount 'Classi- 'Daks 'MNg.of ' To " Pavmen*ts - e =T
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Form I7T
(Sex rule a4(1) )
Bill Register

Date : Amount Ngiplﬁd Date of Initials of Dite 6}"__—?Eﬁiﬁ

AT & passed date cf entry in officer in- Disturse-

of officer cheague  Cash charge of ment. o
passing . Pook Cash Camount

M Bill
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‘ ¢ Sd/_

Manager,

(My11018/6/74_UDDIV-A) (V.V. RAMANATHAN)
DESK OFFICER

Sovernment of India Press, (Along with Hjnd%yVersion).

Ring Read, New Delhi.,
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